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"Ai1ication o. 1(19 and 1620 of 1986(F). 

As the quc-?ticns that arise for deterninatjon in these cases 
are common, e propose to dispose of them by a cowon order. 

In these ai.lic;itjons made under Section 19 of the Adinistr tive Tribunals Act of 1985(Ce'itxai 
Act o. 13 of 1985) (Act), the AF-plicants ha challenged crdor no. 1CU/283 /141/C dt 5th ay, 1986 comiunicated by the Fit It U Ad C. 

Irior to 17.4.1985, the arpilcarits were working as Upper Division Cltks (Civilian 3ranch in the Of f Ice of the }Iea&uartrs Training CcmLand Unit ('ir Force) 33fl lore 6. th vacancies occurring in tht:i cdre of CS Grade II, in August, 1985, the applicants who 
were found fit for ro!notion, were iremoted as (S Grade Ii and posted 
to outside places. aut both the applicants intimated the proctin 
authority that they will forego their promotion to the cads of 
0i Grade II for a period of one year and further re uested that authority to retain thei at their orieina1 pl aces they were working. Q 17.4.86, the competent authority has accepted the said prcpoal 
made by the a pilcants and has ostcned their promotion for a 
period of one year the validity of which is challenged by the a plicants. 

Shri K.S. iamanurthy, Learned Counsel for the applicants 
strenuously .ccntens that thecompetent authority should not ha.e postp ned the promotions of his clients for a period of one year. 

e havc earlier noticed that the competent authority promoted the applicants in their own turn and : ostcd thm to outside places which the a piicants rcfused to accept and expressed their 
wii1in,ness to forego their romotias for a period of one year. ihen that is so, we are of the iew that the challenge mide by the applicants to the order Dade by the cometent authority whLch is in 
accordance with their own underta.n is wholly misconveived and is unsustajfla1e 	see no merit in the contention urg d by Shri 1karnamurthy. 	ethcrefoc J- r 	these 	:1ications io the 1 cs witheut notice cndent 
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